
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITI ON Nos. 9367 and 10268 0F 2020

[ 3418 ]

...PETITIONER

W.P. No.9367 ot 2020

Between:

AND

1.

Pl.^t]g..Sgna Sndik, ngeO about 38 years, Wo Dr Mahesh Kumar M, R/o B_2_609tMt1tA, Road no tD, Banjara Hirri, Hvieianao _Sbritj3+

fi )3lf?,."J#',;j,?;,:?,:"J"3[i:'..,:[Bfl f5,',:31[133;y5j"a'Hea'rhandFami,v
K.N.R University of Health Sciences, Rep by its Registrar, Warangal,
Convener, C/o KNR University of Health Sciences, Warangal

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction, particurarry one in the nature of a writ of
Mandamus declaring the action of the Respondents in not considering and
permitting the Petitioner into the counsering for rnstitutionar category (Me3) seats
for the PGMED course for the academic year 2020-21 as iilegar, arbitrary and
unconstitutiona I and consequenfly direct the Respondents to include the
Petitioners name in the counsering for the pGIvrED course for the academic year
2020-21 .
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Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the Respondents to consider and permit the Petitioner into the counseling for the

PG.MED course for the lnstitutional category (MQ3) seats for the academic year

2O2O-21 , pending disposal of the above writ petition.

Counsel for the Petitioner: SRI TARUN G. REDDY

Counsel forthe Respondent No.1 : GP FOR MEDICAL HEALTH FW

Counsel forthe Respondent Nos.2 and 3: SRI A. PRABHAKRA RAO' SC FOR

KALOJI NARAYANA RAO UNIVERSITY OF HEALTH SCIENCES[OPUCI

WRIT PETITION NO 10268 0F 2020

Between:

AND
1.

Dr. Battini Akash, Aged about 28 years, Sio B Nagabhushanam R/o H No 5-

4-59, Vivekananda Colony. Kamareddy, 503'1 '1 1

...PETITIONER

State of Telangana, rep by its Principal Secretary, Medical Health and Family
Welfare Depariment. Secietariat Buildings, Hyderabad.

K.N.R University of Health Sciences, Rep. by its Registrar, Warangal,

Convener, C/o KNR University of Health Sciences, Warangal

...RESPONDENTS

2

J

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit fi{ed therewith, the High court may be

pleased to issue a writ, order or direction, particularly one in the nature of a writ of

Mandamus declaring the action of the Respondents in not cr:nsidering and

permitting the Petitioner into the counseling for NRI category seatt; (MQ2) for the

PGMED course for the academic yeat 2020-21 as illegal, arbitrary and

u nconstitutiona I and consequently direct the Respondents t,r include the

Petitioners name in the counseling for the PGMED course for the academic year

2020-21.
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'ardr/

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct
the Respondents to consider and permit the petitioner into the counseling for the
PGMED course for the NRI category seats (Me2) for the academicyear 2020-21,
pending disposal of the above writ petition.

Counsel for the Petitioner: SRI TARUN G. REDDY

Counsel for the Respondent No.1.: Gp FOR MEDICAL HEALTH FW

Counsel for the Respondent Nos.2 and 3: SRI A. PRABHAKRA RAO,
KALOJT NARAYANA RAO UNIVERStTy OF HEALTH SCtENCESIOpU

The Court made the following: COMMON ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHI]

AND

THE HON'B I,E SRI IUSTICE I.SREENTVAS RAO

COMMON ORDER,

dismissed as inftuctuous.

Miscellaneous applications, if any pending, shall strnd closed.

-l'here shall be no order as to costs

SD/- V. KAVITHA
ASSISTANT REGISTRAR

//TRUE COPY//
SECTION OFFICER

Narayana Rao Universitv of Health Sclences appears for

Mr. Uwais Z,tbar Sait, Leatned counsel represents Mr. Tarun

G.Reddy, learned counsel flor the petitioners

Mr. A.Ptabhakar Rao, learned Standing Counsel for IQloii

respondents No.2 and 3

2. Lcarnt:d counsel for the petitioners submits that, thc issue

inr.olved in the Writ Peutions has been rendered acrldemic on

account of efflux of time

(Pet tbe H0t'ble tht ChitJJtcnn Alok Aradhe)

3 In view of aforesaid submission, the Writ Iredtions are

t't

To,
One CC to Sri Tarun G. Reddy, Advocate LOPIICI
one cC to Sri A Prabharar"illb,'itloikaioii Naravana Rao Universitv of

Health SciencesIOPUC]
i'i,l''Cc". i-" cF'tor Medicat Health Family Welfare, High Court for the State

of ielangana at Hyderabad [OUT]
Two CD CoPies
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Writ Petition Nos. 9367 and 10268 of 2020



HIGH COURT

DATED:1811012024
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* D€.c,.r.'.r :.

COMMON ORDER

WRIT PETITION Nos.9367 and 10268 OF 2020

DISMISSING THE WRIT PETITIONS AS
INFRUCTUOUS

"\

WITHOUT COSTS.
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